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IN THE CENTRAL ADMINTSTRATIVE TRIBUMNAL
PRIMCIPAL BEMCH, MEW DELH

>

0h.992/68 Date of Decision:18.10,1993

Union of India through
Min. of Telecommunication.. Respondants

Shird PLP. Khurana ..Counsel for the respondents

CORAM:
Mr. C.J. ROY, Hon, Membar(J)

Mr. P.T. THIRUVENGADAM, Hon. Member(#)
JUDGEMENT (Oral)

This is an old matier. The case was adjourned
two/three times as neither the applicant nor his
counsel had put  up  appearance. When the casze was
taken up today, again none was present on behalf of
the applicant nor  the applicant himself. In the
circumstances, we dismiss the case for default and

non-prosecution.
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